529 Re. Ram Janambhoomi

finish that business. Before | can do that, the
Members came into the Well. Now, let me
finish this business, the legislative business. It
is important also Yes, Mrs. Alva.

PROCLAMATIONS REVOKING EAR-
LIER PROCLAMATIONS IN RELA-
TION TO HIMACHAL PRADESH,
UTTAR PRADESH AND RAJASTHAN

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIVANCES AND PENSIONS WITH
ADDITIONAL CHARGE OF THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI
MARGARET ALVA) : Madam, on behalf of
the Minister of Home Affairs, Shri S. B.
Chavan, | beg to lay on the Table of the House
under clause (3) of article 356 of the
Constitution, a copy each {in English and
Hindi) of the following papers :

(i) Proclamation [G. S. R. No. 727 (E)]
issued by the president under clause
(2) of the said article on the 3rd
December, 1993, revoking the
proclamation made by him on the
15th December, 1992 in rela-
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tioa to the
Pradesh.

(ii) Proclamation [G. S. R. No. 730 (E)]
Issued by the President under clause
(2) of the said article on the 4th
December, 1993, revoking the
Proclamation made by him on the
6th December, 1992 in relation to
the State of Uttar Pradesh.

(i) Proclamation [G. . S. R. .No. 731 (E)]
issued by the President under clause
(2) of the said article on the 4th
December, 1993, revoking the
Proclamation made by him on the
15th December, 1992, in relation to
the Stat© of Rajasthan.

State of Himachal

ALLOTMENT OF TIME FOR
DISPOSAL OF GOVERNMENT
LEGISLATVE AND OTHER
BUSINESS

THE DEPUTY CHAIRMAN : | have to
inform Members that the Business Advisory
Committee, at its meeting held on .Friday, the
3rd December 1993, alltted time for
Government legislative and other busiess as
follows :

TIME ALLOTED

4 Hours

draft text on trade negotiations with Special reference to its effect on

India's interests.

2. Statutory Resolution seeking disapproval of the Merchant Shipping 1 Hour

(Amendment) Ordinance, 1993.

3. Consideration and passing of the Merchant Shipping (Amendent) (To be discussed Bill,

1993.

together) .

4. Statutory Resolution seeking disapproval of the kalakshetra Found-") 1 Hour

ation Ordinance, 1993.

5. Consideration and passing of the Kalaskhetra Foundation Bill, 1993.

(To be discussed
together)

ft. Consideration and passing of the Advocates (Amendent) Bill, 1992, 2

Hours as passed by lok Sabha.

7. Consideration and passing of the National Council for Teacher Edu- 2
Hours cation Bill, 1993, as passed by Lok Sabha.

8. Consideration and passing of the Press Council (Amendent) Bill, 1992. 2 Hours

9. Consideration and passing of the Governors (Emoluments, Allow-

1 Hour

ances and Privileges) Amendment Bill, 1992, after it is passed by the

Lok Sabha.

10. Consideration and passing of the Census (Amendent) Bill, 1992, after

3QMinutes
it is passed by the Lok Sabha.

11. Discussion on the Eight Five year Plan, 1992—97.

4 Hours
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dispasal of

The Committee recommended that the House
should sit upto 6. 00 P. M. and beyond each day
as necessary for the transac-tion of Government

Legislative and other Business.

It also decided that we missed two days of the
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other Business

#igae oo wpquffern  (faare)

REEGT, IF A1 37 ¥ AT AW V@HFL AW

&Y 3ugs FE A OfverFT 9 g, ws g

arfaw & % gug g vF ggced A fF

House and today, we would dispense with the ¥EeTqo&ifo, gifswqa & eI,

lunch hour, definitely not the lunch.

RE. BOMB BLASTS IN FOUR TRIANS

SHRI GURUDAS GUPTA (West Bengal)

Madam, {Interruptions) . . .

THE DEPUTY CHAIRMAN : |

... (Interruptions) . . .

SHRI GURUDAS DAS GUPTA : Madam,
there are number of things. The Government

must make a statement . . . (Interruptions) . . .

THE DEPUTY CHAIRMAN
mitting Mr. Gaya Singh because he came first.
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have
permitted some people. Let me go accordingly

: | am per-
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